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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL HY CERABAD BENCH AT HYDERABAD

O.ANO. 76/90.C
Date of Order: 31-3-92.(
Between:
S.K.,visweswara Rab.t’J
' +s Applicant, »~
and

1. The chief Post Master-General,
andhra Pradesh circle, Hyderabad.f’ﬁ

2. The superintendent, R.M,S¢livision,
visakhapatnam=-16.¢~
' : «e Respondents. e

For the applicant: Mr.M,F.Chandramouli, advocate €

For the Respondents: Mr. Rajeswara R80, Advccate for Mr.N.v.ERamana,
aAddl, CGsC,

CORAM:
THE HON'RBLE MR, R.BALASUBRAMANIAN :‘MEMBER(AEMN}-(

AND
THE HON'BLE MR.C.J. ROY ; MEMBER(JUDL) a5

.The Tribunal made the following Order:-

Mr,Pajeswara Rao, on behalf of Mr.N;v.Ramand,
learned counsel for the resgpondents appéaring in this, filed a letter
at, 13-3-92 with notice tc the other side, ie. Sri Chandra Moull,
lesrned counsel for the applicant, stating that the relief claim
in the O.A, has been carried oﬁt and the learned counsel for the

applicant says no objection on the same letter on today's date.

Under the circumstances, O,A. is dismissed aB

infructuous with no costs. ¢

i

Deputy Registrar{Jdudl,

To
1, The Chief Post Master-General, Andhra Pradesh circle, Hyderabad.r—

2. The Superintehdept, R.M,5s V. Division, visakhapatnam—lG.fﬂﬂ

3. Cne copy to Mr.M.P.Chahdramouli, agvocate, 1-7-139/41, S.R.K.Nagér-
Hyderabad.

4., One copy to Mr. N.V.Remana, Addl,CGSC.CAT.Hyd, {~

5. One spare copy. Y
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TYPED By COMPARED BY

CHECKEL BY APPROVED a3y -
THE HON'BLE MK, : VLC.

AND /
THE HON'BLE MF:.R.BALASUBRAIVD’-\NIAN:M(A) "

»

THE HON'BLR MR.T.CHAYDRASEKHAR RELDY;
.MEMBER(JUDL)

AND’C/

* THE HON'BLE Mh.C,J, ROY : MEPEERIJILDL)(-

Dateds 3\ = 3 _199,5. ¢* ‘

ORDER / JUBGMENT

ReA/C.h./M A Ne—
O.A.No. - I 0. <
ANos T4 19

- T AeNo, (WP, No., ) .

’

Admittled and interim_ directions
issued }

" Dismissed
bt

Dismissed fAs withdr

Dismissed for Defaut
M.A.Or red/Re jected.

No-order as to costs,






